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SIIri MaDallhal Shall: I haft already 
laid on the Table copies of the 
reports frOlQ all the six institUtiollll. 
.A8 far as the remnants of the phial 
are concerned, the report on that was 
placed on the Table ot the House 
much earlier. 
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[According to information available 
with Us 14 persODS have so far been 
released. Efforts for the release of the 
remaining are continuing.] 
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ShrlaIatl LabIuDi Meaoa: In the 

ease of a Sikklm national the Chinese 
had stated that he had been held in 
custody because of serious charge of 
collusion with the Tibetan rebellion 
and participation in the rebellion. 
About another family the Chinese 
Government held that they were 
Chinese and that they had been ar-
rested on account of breaking the law 
and were under trial. 

SIIri Vid,a CJumm Shakla: May I 
know if any other Indian or Indian-
protected persons have been arrested 
after the Government got inflimation 
of arrest of these 31 people? 

SJutmata Labhml ...... : haft 
no information. 

8hrl Ajlt SID&'h 8arhadl: Are tile 
pel"lQlIlI, who are heine detained, 
beln, tried for some olfence or is it 
pure and simple detention? 

SlutmaU LabhmI lleaoa: This is 
only detention of the lIwo sets of peo-
ple who were kept under detention 
for various allegations. I have already 
read them out. The others were 18 
Ladakhi Lamas, one Ladekhi trader 
and one Indian-protected person. 

SIIri Bem Baraa: May I know 
whether in this group of 37 persons 
of which 14 persons are so far releas-
ed are included those persons about 
which the papers establishing !heir 
identity were not discovered or could 
not be traced? Thia was the reply 
that was given by the hon. Prime 
Minister on the previous occaalon. 
May I know whether there are per-
sons whose documents or papers are 
in doubt in this group also? 

Shrlmatl LabhmI MeDOD: The per-
sons under detention are persons who 
were resident in Tibet for a consider-
able period of time, such as, Kashmiri 
Musllms and Ladekhi Lamas. We 
hold that' under articles Ii and 8 of 
our Constitution and also accordiD, 
to international uaap these person. 
are IncUan cltlzens, 
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ShrImati LakshmI MeDOD: I think 
I answered that question. I have al-
ready pointed out that they do not 
accept our stand in thia maUer, that 
is. that they are Indian nationals. 

Dr. Bam SlIbhac Slqb: May I 
know whether the 14 released Indians 
have come over to India and, if not, 
whether the oftlcers of the Govern-
ment of India have contacted theD\ 
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and have known about their condi-
tion? 

ShdmatI LaIIsbml 11_: They 
have come over to India. 

Slam CleB1'llllCe In lIaDplore 

·S. Shit Keshava: Will the Minister 
01 Works, BoalliDg BDd Supply be 
pleased to refer to the reply given to 
Starred Question No. 143 on the 19th 
November, 1959 and state: 

(a) the reasons why work has not 
been started in all the slum areas in 
Bangalore except Goripalya. 

(b) whether Government have 
evolved any machinery either to 
eXPedite or implement the sanctioned 
slum clearance programmes; and 

(c) if not, the reasons therefor? 

The Deputy MIDJster of Worb, 
BouaiD&' BDd Supply (Shrt ADIl K.. 
ChBDda): (a) The slums in the 
KelasipalByam and Goripaiya (North) 
areas which are situated on Corpora-
tion land have been taken up for 
clearance. The clearance of the other 
areas, situated on private land, Is de-
pendent on the acquisition of the sites, 
under the Mysore Slum Areas Act, 
1958; which takes a comparatively 
longer time. 

(b) and (c). The Mysore Govern-
ment have Issued instructions to the 
Bangalore Municipal Corporation, 
which has the requisite administra-
tive machinery, to hasten the progress 
01 work against the sanctioned. slum 
clearance projects. 

Shrt Keshava: In view of the tact 
that no less a person than the Chief' 
Minister of Mysore llhmelt tJold us 
that the Central Government merely 
sanctions the schemes and does not 
put in the funds at their disposal, may 
we know the total amount of the 
cost 01 schemes that have been aal1c-
tloned. by the Central Government 
and the amount, it B117, that the Cen-
tn1 Govamment baa put in the State 
Govemmeat fundat 

Shrt AD1l K.. Chanda: The cost 01 
the slum clearance projects which 
have been sanctioned for Bangalore 
amounts to Ro. 40.78 lakhs. There Is 
no difficulty about the States getting 
the money because for the last Il 
years pro rata for the first nine 
months three fourths of the money 
allotted for the entire scheme Is paid 
out to the States. 

Dr. Sushlla Nayar: In view of the 
tact that the problem of slums Is an 
all-India problem and some experi-
ments have been made as to whether 
iU should be executed through cer-
tain private agencies, like, the Bharat 
Sewak Samaj or by the Government, 
has any assessment been made as to 
which agency is able to do this work 
more eXPeditiously and more ec0-
nomically? 

Shrt ABU K. Chanda: ThIs matter 
has been considered in. detail at the 
various Ministers' conferences. The 
d1mculties of slum clearance are m0st-
ly with regard to the acquisition 01 
lands. I do not think it will be pos-
sible for a private agency to do the 
work more expeditiously than the 
State Governments. 

Shrl Soaavane: May know 
whether the State Governments are 
executing these slum clearance 
schemes in consonance wiUh the 
amount sanctioned by the Central 
Government? 

Shrt ADlI K.. ChBDda: Yes, Sir. All 
the money is provided for by the Cell-
tral Government except 25 per cent 
contributed by the States. 82i per 
cent altogether Is the subsidy In 
major towns and the balBnce 37i per 
cent, is the loan advanced by the 
Central Government. 

Shrt Aehar: The hon. Minister wu 
pleased to ny that the de1ay lB due 
to land acquisition proceedings. May 
I ask it the Government cannot: 
actually take possession of the land 
under the Land Acquisition Act and 
have the proceedings. valuation and 
all that later on? Can possession or 
the land not be taken and work _~ 
menced? 




